
CENTRAL AOraMSTRATlUE - TRlBUr^L

LUCKNOU BEHCH 

. LUCKNOy

0.A.No .334/90(L)

Chandra Bhushan 

M s,

Unien «f India & 
Others,

: : Applicant

: : : : : : : :  Respondtnts

H8n,S*lr*Oostice U.C.Sriyastava, y.C, \

H»n«f1r. K. Obavva« A«H«

(By Hen.nr, Justice U-C.Srivastaua, V .C ,)

By means i f  this applicatisn the applicant has 

prayed that the erder ef the Director, Orug Research Institute, 

Lucknty, For holding the enquiry be quashed and the disciplinary 

autherities be directed net to conduct any disciplinary 

prsceedings against the applicant en the basis ef the ffleraorandufn 

issued to him and they may be further directed not to enforce 

the provisions of 8yc-Lau f'So.TA of the Bye-Lays of Couneil 

of Scientific- &. Industrial Reioarch as contained in Annexure 

No.5 and the same may be declared ultravir^ of Article 191(a) 

of the Constitution of India and also article 14 & 16 of the 

Constitution* 
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2 . From the reply filed by the respondents it appears-

that the enquiry has been cancluded and the final order has 

net been passed and it is not a stage nsy any interference 

can be made though certain questions of lau has been raised

by the applicant* In case the enquiry gees against the
s

applicant, he has got a right to challenge the validity of 

the Bye-laus,uhidh he has challenged in this applicatien 

and obviously that right cannot be taken away from him*



- 2 -

Uith. thes® obaarvationa the application i s , dismissed* 

No «^der as t« the casts., .

Memb Vice-Chairman*

Oatedt 29th Inarch. 1993. Lueknau. 

(tgk)


